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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NO. 323 or 1993

IR NED
DATE OF DECISION 21.9.98
Dineshkumar M. Wagre la Petitioner
]
Mr.J.J.Yagnik & Mrs.D.sS.Pandit Advocate for the Petitioner (s
Versus
Union of Indig & QOrs. Respondent g
Mrs. P. Safaya Advocate for the Respondent (s’
p CORAM

The Hon'’ble Mr. v. ramakrishnan, vice chairman.

The Hon'ble Mr, P.C. Kannan, gudicial Member.

JUDGMENT

,  Whether Reporters of Local papers may be allowed to ses the Judgment ¢ e

ps

2, To be referred to the Reporter or not 2 ©

g, Whether their Lerdships wish to see the fair copy of the Judgment ?

Whether it needs to be circulated to other Benches of the Tribunal ¢ ©




- 2 -

Dineshkumar M. waghela

House No.390, ambadkar rali

Behind vastra Dharaji pole,

Shahpur, Ahmedabad. eses Applicant.

(Advocate;Mr.J.J. Yagnik &
Mrs.«D.S,Pandit)

versus

Union of India

though the Director

Doordarshan Kendra,

Nr. Drive-in-Cinema,

Thaltej Road,

Ahmed abad-54. «+es Respondent.

(Advocate;Mrs. P.Safaya)

ORAL ORDER

Q«A.NO. 323/1993

Date: 219 01998-

Per: Hon'ble Mr. v.Ramakrishnan, vice Chairman.

Mre. Yagnik and Mrs. Pandit is not present today
alsos They have not been present over a year now in
this case. The applicant is also not present. o
would seem that the applicant is not interested in

pursuing the matter. Dismissed for default.

Prong

(P.C. Kannan) (V.Ramakrishnan)
Member (J) Vice Chairman
vtCe.
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Mh 5t.780/98 in CA/323/93 \
‘* i 2410 RO PIRT ] ORD&®R
23+11.98

Mr. Yagnik anot presente He shall

remove office objections within a fort-

]
o R el par i s o i s s i i WS
: S i ———— et s T e %" . i e o £ R T e——r— 5 o = v . 1 o —— " SO 1 v
P i i s, oo B S i s t -
i
i
¢
i
¥
i

, nlght. Adjourned to 29Y.12.98.

\V. Ramakrishnan)
Vice Chairman

hki
29412498 Mre Yagnik has not removed ofrice

Cbjections even now. Adjourned as the

lCSt chiance to ESODlOJjo
i |
)
!
f (V. Ramakrishnan)"
Vice (hairman
4
! hki
l T e e o . : :
25601499 ¢ OLflce objections not removed cven
; nawe Mre. Yagnik not present. It vas adj
i rned to today as a last chance. Plage
§
: before the Division Bench on (04.02.99.
f
: M.
4 ‘\):
! 4
: (Ve Ramakrishna
i Vice Chairman
| mp v
(
» )

4-2-99? Today the €ase is taken on Boari., -~

: Neither party is present. After this applicé

- tion was filed on 16-10-98, though the
Objections weised by the Office
notified on 23-10-95 whereby the lear
counsel Mr.Yajnik was callesi upon to rem
the objections within 21 days but theaﬁi*
till Jate the learned counsel “r.Yajnik'
has neither removed the office objections
nor has contested the same, Still,however,
in the interest of justice further 2 weskg
time is granted for removing the objed™ a

| The case is adjournei to 18-2-99,




MAst 780/98 in OA 323/93

1.3,99 We have seen the orders

from 23.11.98 onwards and find that

neither the applicant nor his counsel
has appeared on a number of occasions.
Objections have also not been removed.

We, therefore, decline
regisgration of Mast 780/98,.

Q

"77/ o \'a\y/ ;
(P.C. Kannan) (VeRamakrishnan)
Member (J) Vice Chairman

nsh
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MsA.S5t+331/99 in 0.a. 323/93

OFFICE REDORT ORDER

Mr.pathak had served a copy on the other

side. Registry.to give a regular number to
M.A.St.331/99. :

M-A.[1§1/99 Seeks to restore M.A.st.780/9€

which was unc - obJection and where registra-

l

* tion was dedlined:’fMiA.st:7BQ/93 sought to

% .. | restore QA 323/93 which ees~disniSEed for

% " default on the gfounds that bothﬁthevcounsel
% | for the applicant were not present for a year
\

;

‘| nor the applicant. present.’

This order was
passed on 21 Q 98. _M.a.st. 780/98 w§s filed

lon 16 10.98 seeking*restoration of the OA,

his was under obJection for quite some time,.

n 1.3.99 the Tribunal notedwite orderéw?rom

3. 11 98 oOnwards regarding removal of office
e ; .
{objections a number-of“adjournments are

"igiven. “Finally on 1,3.99‘the Tribunal noted

lthat neither the applicant nor his counsel
e - 'has- appeared on a number of occasions and
} _

1
kegistration declined. The present M.A has

lbeen filed.on 14. 6.99 and was under objectin

‘till today. This seeks to restore the

kaA.st 780/98 whose regietration was

-
ldeclined éresent MA itself. has been filed

Feyond the time limit .and. in the contest of
%:he reason.,given by the Tribunal on 1.3,99

_ : %or‘refusing registration of M.2.5t.780/98

we see no merit in the present M+a which

seeks recall of our orders declining

Eegistration. The present MA therefore, i

it M
ismissed and our order dated 1.3.99 stands.

-

: 7&——} - V". e | e ".g': N -t 7 //L;Zk'_
_ (A.S Sanghavi) ! (V.Ram ishnan)
| - e Member (J) . | Vice Chairman

vtc.

l_
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Sr,No. D_0Q \ 2UN)

Dated: |2~ O ASS \

Submitteds Hon'ble Vice Chairman &

Hon'ble Mc. V. Radhakrishnan, Mermpber (A)

Ho;afble....uuaaaaafubmber (&)

Hon'ble Mc. A.S. Sanghvi,Member J)
ﬁ‘-" J\S'\T'\ MmN G\ ~-C . C'h\rcd 4—%\»”9" { ™ . Aj

Certified Copy cf order dated \M-¥-AW)  in ca/

Spl.C.A. No. \ 8 69 of A N )  passed by the

Wt/ High Court against the Judgment/ Oral Order
passed by this Tribunal in OA/ 2y ,-3 qu is placed for perued

plez.: s

-

S.0.(T) D.R. )

Hon'ble Vice Chairman

Hon'ble Mr. V. Radhakrishnan, Member (&) =7~

Hon'ble Mr. P.C. Kannan, Member a)

Hon’‘ble Mr, A.S. Sanghvi, Member )

\\\‘r'\ LA Y- GT\ -C Syhwvas 5\-—1”\""”‘1‘ C iy )
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URGENT/TIME LIMIT Decree Despatch No.

bate | 6 ’%/7

IN THE HIGH COURT OF GUJARAT A1 AHMEDABAD

Special Civil Appiication No 1969 of 2001

{Under Article(s) 14.226,.227 of the Constitution of India) '3,*€
e falel
L. DINESHKUMAR M VAGHELA Petitioner,
Vs
1. DIRECTOR Respondent

To
1 DIRECTOR
DOORDARSHAN KENODRA
NR DRIVE IN THALTEJ,
AHMEDABAD .

<. THE MEMBER \
C.A.T.,0PP.SARDAR PATEL STADIUM
AHMEDABAD-14 . REF :M.A.ST.NO.
331/1999 IN 0.A.NO.323/1993;
M.A.ST.NO.780/98 IN 0A 323/93]
s it

Upon reading the petition of the above named Petitioner presented
to this High Court of Gujarat at Ahmedabad on 16/03/2001 praving to
grant the pravers and etc...

And whereas upon the Court ordered "Rule’ to issue on 11/06/2001 |
b
And Whereas Upon hearing '
MR PH PATHAK for the Petitioner no. 1

MR MUKESH R SHAH for the Respondent no. 1

Court passed the following order :-

CORAM :M.R.CALLA & N.G_NANDI.JJ
DATE :11/06/2001

“Mir.PL.H.Pathak for the petitioner. .. ... eeeennnn.
......... hereby discharged. No order as Lo costs,”

{COPY OF THE R/IJUDGEMENT/ 1S ATTACHED HEREWITH)

Vi)



‘$ Witness DEVDATTA MADHAV DHARMADHIKARI, Esquire Chief Justice at Ahmedabad
aforesaid this 1lth day of Jun, Z2001.

the Cou (b
e

/%&K
For Depufv Registirar
This day of Aug 2001

& Note : This writ should be returned
duly certified within 2 weeks.
{ 570) 130820
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,fﬁ' SCRI1969/2001 Judgement dated 11/0
! IN THE HIGH C(

il 1

RT OF GUJARAT AT AHMEDABAD

%

B

SPECIAL CIVIL = PPLICATION No 1969 of 2001
For Approval and Signi. ure: ,
A
Hon'ble MR.JUSTICE M.l CALLA (&{  ~ .
and . HL A
Hon'ble MR.JUSTICE N.C ¥ANDI (o~ 1
=:==‘=========:j.::=::.’-.;:: . :::::::‘.‘::::::Z:::;‘::::::::::: o1 ;‘
1. Whether FReporters of Local Papers y be allowed I :
to se3 the judgenents’ { .
, . i
7. To ke referred to the Reporygr or nc¢’ \ é
= \ {
3. Whether Their Lordships wish to se- he falr copy \ pO - . i
of the judgeaent? ; fk £
1 :
{. Whether this case involves a subst 1al question !
of law as to the interpratation of t.: Comstitution |
of India, 1950 of any Order made the . nder? i
5. Whether it is to be circulated to tr: Civil Judge? ! '
]
I' “ESHKUMAR M VAGHELA
Versus ;
DIRECTOR !
4
——————— _.—_—._.-..—._...__—_— - . e S S e SER SBS W GNP Gue W e W Gme W SN NS A e - o - *';i
Appearance: '
: MR PH PATHAK for r:titioner .
MR MUKESH R SHAH :»H>r Respondent.
o
CORAM MR,JU "TCE M. R.CALLA 5
dhd . /, ﬂ
MR.JU* CICE N.G.NANDI E
e
Date « - decision: 11/06/2001 e é%
-+ AL JUDGEMENT - / o
(Per : M. JUSTICE M.R.CALLA) y il
i,‘ﬁ
) L .t
Me. PLH- I ‘haek for the petitioner. Mr. , N
R
Mukesh R. Shah for th respondent. Fule. Mr. Mur sh R, ! ?
Sshah waives service of .he Rule.

/‘.

T S



SC/1963/2001  Judgenent dated 11/0, .00 ’ 2
2. In the facts {d clrcumstances of the ce

L g

8, wa

find that this pet: ion deserves to be dispose. of at

this stage itself and joth the sides have also re

for the same,

3. We have hear: learnad counee! for both th
at gsome length. Durin the course of argument -
Mukesh Shah appearis for the respondent has su

that the respondent ha no objection if a direct o

issued by this Cou: for deciding the petit:

application, i.e., M.A ST No. 780 of 1998 on

4

L]

This petition s directed against an order
by the Central Adminisrrative Tribunal at Ahmeda
4th of August 1969 1+ M.A.ST. No. 331 of 1999
No. 323 of 1993. The O.A.  No. = 323 of 19

dismissed . in default for absence of the lawyer
‘7(\ Cind.C. (lj/l" ' .

applicat&bg/on 21st Se¢, tember 1993. The petition: -

sought the restoratior of O.A. No. 323/93 throu«

ST No. 780 of 1998. ' his Misc. Application St.

780 of 1998 was fi od on 1lo6th/23rd October 199

remained under @¢bjecti ns and on lgst of March 1%

Tribunal noted the or =rs passed from 23rd Novemb:

onwards with regard to the failure to remove the

objections despite nu oer of adjournments. The:

finally on 1.3.1999 tt  Tribunal noted that neilth.

applicant nor his ¢ unsel had cared tc appear

matter and the registy. cion of hislapplication St.

780/1998 was declined. . Thereafter, the M.A.ST N
10

of 1999 was, filed or 14th June 1999 and thi:

ec on but on 4.8.1999, Regist

L.

remained under ob

uested

si1des
, Mr,

nitted

rassed

ad on

had
1 MUA.
No.

which

¢ the

-- 1998 .

ffice
:fore,
-~ the

this

No.

N P e

il

s

e

«—
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JLAAS N



.

i

'ribuna; has

/1969/2001 Judgement dated 117067200
irected to give regular
egular No. 459 of 1994
8. 4.8,99;
wierred to the reasons <
or refusing the regist:
not found
.arlier orders and accor

9% regularly numbered ~

‘ejected and it was order

#tands." &

B4 Having heard lea:

~nd having gone

e

resent on ., each

throuy:

oplicant who was on a lo

aen able to get a de:

sn-appearance of his'cou;
ivocate iit was his 1:
sjections in the O0.A., &
and ‘ev:

¥

.ower strata should not I«

The Centr: .

[ 3 3

and accordi
{

was given to it on the same

iumber to it

Adminestrative Tribunal

vapn in its order dated 1.3.°

tion on M.A.8T. 780/98.

any merit for .rescalling

lingly the M.A. 8T No, 337

M.A, No. 459/99 was

d that the order dated 1.3.°

ed counsel for both the par .|

the order, we find that

-paid post of Helper has

ision on merits, because of

sel. Once he had engaged

wyer's duty to take care of

1 he was' not expected to

ry date, The poor employe

deprived of the adjudica

{ his grievance on merit: .

In the

irect that the petitione:

reard and decided by the Cent

e 580 of 1998 may be
iministrative Tribunal

e removal of the object
2ould be allowed to remc

giat b days

i@ Central Administrativ:

will be the duty of

facts &

from the d&!

4 circumstances of the case

‘s application, i.e., M.A.

.+ Ahmedabad on merits subjec:

therein. The petitl:

ons

‘a2 the objection within a pe.

=

s this order is produced be

Tribunal by the petitio:

_ie petitioner himself to re

&

gly
day
nag
999
I'he
the

of

=180

999

the

not

;hé

an

~he -

be
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-on

we
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v

.awyer.

L71569/2001 Judgsuent dated 11/06/20:,

“he orrice objections 1. W

The impugned 2

ng order dated 1.3.99 & 3

justice. This Spes
rsposed of with the .obs

areby discharged.

BY Onsvh

.
~e”

LEPUY
' Cepo)
]o\@f

No or ie

rders
therere et
ral

vations au

I as

e

without depending

]

4th Auvgust 199

upon
dated
agide for

Civil Application is he

alorovsaid,

to

Calla,.Jg. J].

Nandi, J.
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Order

1
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OAY323/1993 with MA/St/780/1998

DA Qffice RepOrt ‘ O RD R e ik o Sl s ‘ i
- ]
! 3
30,10.2001 ) This matter has ccme up on Board ©n

account of disecticns of the Hon'kle High Court
 dated 11,6,2001 while disposing of SCA 1969 of
{ 2001, Hon'kile High Court had directed that

« MA/St./780/1998 may ke heard and decided by the
! . .
t Prirunal subject to removal of objections
l§

!

therein. The High Court has also stipulated a

1 5

t veriod of 15 days from the date of the order i.e.

l i 3

:11.6.2001.» The gigh Court. had fuftther directed
‘ ”

' that theiohjections must be IEmov?d an¢ that

4

iit would ke the duty of the petitioner himself

t

to- remove the obkjections without depending upon
]
‘! his lawyer, As such the objectionvwas required

to be removed not later than 26th June 2001,

t

t

] i

i He has not done so, A notice was also sent to
1

rhe QOriginal applicant but there is no response.
i

12, As the aprlicant has taken no stewns to ’,‘
t

wremove the office ok jections in respect of MA/St/C‘
t

1780/2001 and nobody on his hehalf has made any

)

eprroach to the Trilkunal, this matter was placed
) ,

bn Board today and we enquired from Mr, Pathak
1

t eho appearéﬁfor the applicant in the High Court
. o g

s t
Bs to whether he has anything to say on the 1
1 '

sul: ject, Mr, Pathak says that he will ke filing
3

1]
]
i
1
{
1
t
i
1
1
i ]
i
1
i
]
4
1
t
]
1
|
t
4
i
|
1]
i
t
]
1
]
1
3
1
E
1
.
!
1
[}
1]
1
1
1]
t
1 vakalatnama for the Misc, applicant and alsco take
’ _

1

i

1

t

[ |

!

¢

1

t

1

(]

4 ¢

t'sters to remove the office objections, T
o :

v Adjourned to 27.11,2001, g

! J : . #(// \‘
1 » <
z(A.g%;;ﬁghvi) (V.Ramakrishnan) ‘
. Mermter (J) Vice Chairman

(

"

(11
y I
3
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27.11.e1j

R CUNRE S FOr

Mr, Phak héis filed a leave note

] ; p
( ‘ today, Adjourned to 20.12,01,
.: . #e—. " >
' l (A. S.Sanghvi) (V. Ramakrishnan)
‘ Member (J) Vice Chairman
1
t mv
] { )
t {
§ t
1 {
1 K ’ \ ' 1
T ! :
2.0 - |20, P The: order of the High Court dated
| i = UL U WL =
A 1 { ’ oo
. | 14.8.01. was received m this othice m
4
t 75k '2Tatal TS 1 R h 3
! 1 weplemper Z2UUL. 1118 Oorder ifniaa givel
l .
1
‘ {1*{‘+Qer~ Ao 4—*??‘!"‘:9 r']"'p M.A 780/98 gf‘“
g iTeeit aayvs LIIIIC. 1116 ivi.d = g,
1

-:?',em“‘( s .

Jday (Y- w7 18.1.02

Hoday U ,

w Y '7 76'94"5,.\‘*\ 49"";'”
) 1

. ‘o 0 e _ | (V. Ramakrishnan)
?\V\Q . ' : y

l ‘
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0.A 323/9

OFFICa rEPURT

ORULR

Reely 4o ma o

‘/ M'édm
! g (202
:
L 25, 2.02
/
l
3
3
]
A D et

There is a lesve note from the
counsel’; for the applicant, Mr. M.S Rao
learned counsel for the espondents enters

appedrance on bezhalf of the respondents.

'List on 11.,2.02 for filirg reply to the

M.A,
Y2 ,
/’Q : . -}"
(¢C.Brivastava) (L, kshmi Swaminathan)
Member (A) Vice Chairman
mv

Due to the sad demise of Justice
D.C Srivastava the Bar Association has
moved a resolution abstaining from the work
as a mark of respect, Hence adjourned to

25,202, 7A’

(A,S.Sanghvi)
Member (J)

Mr. Rio for the respondenss is not
~resent. Mr, Parhk reported busy in the

High Court. -Adjourned to 15,3.02.

(G.c. LeiFhbstava) ‘ (A.S.8a
Member (A) : Membe,

mv




DWT L

OFFICh REPORT

ORDLLR

shoy that he hg
filed
says that he 1s not aware of thi

notide on the M.A may be is

Regi

on
Vv
\"V'\
s AN
SEN
- r:d 1 (5\
' O\ﬂ ¥

A
 ( (§§%\a ) (A.S.Sanghvi)
/ Meimber(a) Member(J])
Cmy/
. /A
N Ce (Ss WREAR ol
¢ Isto2

In view of the tense situation in the city the
Bar has passed thmesolutxon abstammg from the
work. Hence the GA is adjourned to ' 2 4 2002,

f‘"‘"’
(A.S. Sanghvi)
Member (J)

(GC. Srrvastava)
Member (A)

M.S.Rao says that though the proceedings

had entered appearance. in tact he has not

any appearance on behalf of the respondents. He

s matter and submits that

iS Uﬂ‘d to ihb Opponents.

ptry 1s directed to issue notice on the M.A. returnable

Eh 05/2 2002.

Direct service to respondent no.1 is permitted.

£11ik




O-Ae 323/1993 Dty 23.10,2002

Heard Mr. pathak for the applicant and Mr. Rao for the

respondents,

2. The OA bs moved by the applicant challenging the
termination of his services by order dated 11.7.90 of the
respondents and contending that the order of termination is in
viclation of the principles of natural justice as_well as in
violation of the provisions of I.D.act. It is also mentionéd

that concilliation proceedings were initiated in the vear 1991.

3:» since the crder under challenge is on the ground of

viclation of the provisions of the leDonct and as this Tribunal
4»J5P*1

has nc jurisdiction to entertain and try the question adsimy

out of the ID act the ga deserves to be returned Lo the applicant

for presentation to the proper forum. we, therefore, direct the

Registry to return the QA to the appdicant for presentation to the

proper forum retaining one set for recorad Purpose . we make it clear

that we are not passing any order on merit and both parties are oA’

: ha~y e bt
likerty to raise whatever grievance( they ;aéaed$ia—the appropriate
C

forum. Oe.A. disposed of with no order as to costs.

h/".

(Shankar prasad)

(A.S.Sanghvyi)
Member (A)

Menmber (J)

vic.
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- Date Office Report ; Order
23.10.02 | © MA is moved by the applicant for the
‘ ' restoration of OA 323/93 which was dismissed in
c hegpenecd
default on dated 21.9.38. The MA has a ghastered

Lo o'\'l*‘
hiSto*y but we want enter into the history of

the MA as well as CA in view of the fact that

MA has been glven the regular number. mMr. Rao

e e et

ot

for the opponent had vehmentally opposed the
| regularisation of the MA on the ground that the
| Hon'ble High Court had given 15 days time to the
applicant tb remove the office objections so
fqr ma st;780/©8 is concerned. The Hon'ble High

Court also observed that while disposing of the

SCA No. 1969/01 that the petitioner should be

allowed to remove the objection within a period

of 15 days from the date this order is produced
| be fore the Ccentral administrative Tribunal by
ithe petitioner. 1t would be the duty of the
petitioner himself to remove the office ob jections

now withcut depending upon his lawyer., According

to Mr. Rao, inspite of the order of the Hont'hle
High Court the applicant had not approached the

iTribunal within 15 days and not removed the

s - " o -

objections, . Mr. pathak, however submits that
tfthe applicant had approached the rribunal in
!June 2000 but since the writ had not reached
ithe Tribunal and also he had notL given certified
gcopy of the or:der Q(‘he office did not give him

Ferrpission to remove office objections.

Rt —

|
!
%




FORM NO. 4 | i T

Office Report

-2 =
According toihim, thereaftér alsé the
applicant haa.tried to remove th% office

ob jections but had not succeeded;in view of

the writ havmgbana not reached the Tribunal

o~ [‘7W+C/ 4

'In any case we find tbat proceedings o

k
30. 10 2005 the matter was placed on Board
T

’ for flnal orders and we had dlrec;ed

Mf.pathak to take steps to remove §ffice
vobjections.‘ ﬁ'ffice ob jections aré removed

l

now on dated 1 1.2002 and the Ma is given

wa dowbl
regular numbﬂr MA 12/2002. It is nat true
that uhe time beyond permissible by the High
Court ha.: been given to the appll’”o.nt‘\t-ht;:
in the interest of justice we have permitted
‘the applicant to remove the office objections
and now that ﬁhe of fice objections are
removeé, ve are iaking up the MA for final

diqusal.

2% - we have heard the learned counsel for
both the parties and considered the rival
contentions. The main ground on which
restoration of the Qa is prayed fof by the
‘applicant is that his advocate being sickiémi
could not attend the Tribunal on the date on
.which the OA was dismissed. The MA is moved
within 30 days of the dismissal of the Qa

and considering that the same was dismissed

for want of presence of the advocate of the
< Se e T

| applicant and that it is cemtral prznciple7

~

.ffor the fault of the advocate, litigantjshould

-not Suffer]* we find that sufficient groundg



—

FORM NO. 4

Date Office Report Order

has been made out by the applicant for
restoring OA on file. we, therefore, allow
this MA and direct that the QA 323/93 be

(j ! = restored to file. M.A. disposed of with no

order as to costs.

pst A

(shankar prasad) (A.S.Sanghvi)
Member (a) Member (J)
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e 2

o o o e i < A S i A M e | b
. i € O A o g . . 5 ' i -
o ——— —— 1 — i, < .

MA is moved by the applicant for- the
restoration of QA 323/93 which was dismissed in
default on dated 21.9.98. The MA has fm
history but we Gﬂl;hter into the history of
the MA as well as OA in view of the fact that
MA has been given the regular number. Mr. Rao
for the opponent had vehmentally opposed the
regularisation of the MA on the ground that the
Hon'ble High Court had given 15 days time to the
applicant to remove the office objections so
. £qr MA $t.780/98 is concerned. The Hon'ble High
Court also observed that while disposing of the
SCA No. 1969/01 that the petitioner should be
allowed to remove the objection within a perlod
lca':‘ 15 days from the date this order is produced
be fore the ;zentral Administrative Pribunal by
',the petitioner. It would be the duty of the
petitioner himself to remove the office ob jection
now without depending upon his lawyer. According

to Mr. Rao, inspite of the order of the Hon'ble

2l-i!.gh Court the applicant had not approached the
Erribunal within 15 days and not removed the
%objections. Mr. pathak, however submits that
;the applicant had approached the pribunal in
June 2000 but since the writ had not reached
ithe Tribunal and also he had noéfé/?ven certified
ic:c::opy of the order, fhc office did net give him

vermission to remove of fice ob fections.




FORM NO, 4
[

Date

Office Report

Order

for the fault of the advocate, litigant sho

not suffe:/ We find that sufficient groundsg

ceson O

- 2 =
acording to him, thereafter also the
applicant had tried to remove the office
ob jections but had not succeeded in view of
the writ having b®eR not reached the 7Tribunal,
In any case )v;e find wi)gmoaedings o&—
30.10‘.20011,\‘1:1;;‘ matter was placed on Board
for £inal orders and we had directed
Mr.pathek to take steaps to remove office
ob jections. Qffice objesctions are removed
now on dated 1.1.2002 and the MA is glven
regular. number MA 12/2002. It is Q"&i:&é
that the time beyond permissible by the High
Court has been given to the applicant ég:;
in the interest of justice we have permitted
the applicant to remove the office objections

and now that the office objections are

removed. we are taking up the MA for f£inal
disposal. 4'

2. we have heard the learned counsel for
both the parties ané considered the rival
contentions. The main ground on which
restoration of the QA 18 prayed for by the
applicant is that his advocate being sick
could not attend the Tribunal on the date on
which the QA was dismissed. The MA is moved
within 30 days of the dismissal of the QA
and consldering that the sare was dismissed
for want of presence of the advccate of the

S Mtled ]
applicant and that it is esmzed principles A
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Date
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Office Report

Order

has been made out by the applicant for
restoring QA on file. we, therefore, allow
this MA and direct that the oA 323/93 be

restored to file. M.A. disposed of with no
order as: tq costs.

{shankar prasad) (A.S.3anghvi)
»ember (a) Meader (J)
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Fﬁa: Fataa feeqofy S{E v ‘ \ ’ ’
e Office Report ' Order

272 0900 » - o ] o Y e . ~ o o Y e il ;
23=8«2003 Mre.Pathak lesrned counsel for t he applicant
hag filed '@ sick note. Mr. M.s5.Rao, learned counse
1 for the respondents pressnt., adjourred to

139202,

nk

13=9=2002 f Time being over, adjourned to 3=10-2002,

)
)
) o___"p(’ ~ _//
G .c.sr':gvé stava) {D.C.Verma)
* Member {(a) vice thairman{(J)

. nk

| |
3-10-2002 | Time being over, adjounkd to 23-10-2002.

/

A
{

ek )
! (G .C.Srivastava) {D.C.Verma)
Member {a) Vice Chalrman(J(

A
23.10,02 | | | _
! | Heard learned counsel for both the parties,

oral order dictated in the open Court.

fjf‘,gL,»
(Shankar prasad) -

, , (A.5.3anghvi)

; Member (a) Member (J)

vtc.,

1
|
!
|
i
|
!
i
|
|
|
l

:\%(;1 PN--Sec. 4—143 CAT;Ahmedabad/2000 —24-11-2000—10,000.
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"(ZW Frataa faxqnt
Date Office Report

Order %

3
$e0.,2002

26.6.2002

{ 10=7-2002

—
o
Z

o

%

Mz, Ro ente ' e ©
i M— rs appearance for the opponer
He also files reply to the MA with a copy to

the other side. Adjoumed to 26.6.2003.

(G-C.»srivastav&) (A'
Member (A) | Mi;ag:gq'g,“

am
Mr, Ms8, Rac for the respondents not
;x‘esent. Adjourned to 1007020020

{(B.LC.8rivastava)
Member (A)

Coart time being over, adjourned to 2«3-20u2.

(Meera chhibber) G.C.5%1v sta;a)v
Merber {(J) Member ZA)

In view of the mﬂ:solu‘r_{gé?fir?'r ‘
passed by the Bar Association, they
are abstaining from the work. OA is

adjourned to 23/8/2002.

{Meera Chhibber) (G.C. Srivastava)
Member {J) Member (A)

MGIPN--Sec. 4—143 CAT/Ahmedabad/2000-—24-11-2000—10,000
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Date Office Report ’ Order L
; 23;9.2()})3 ' e ‘Mr.Pathak lgérned coungel for t he applicant’
has.£iled a sick note. Mr. M.S.Ra0, learned counse
1 for the respondents present. adjourned to
13=9=2002,
meers crhiibber) (G .Cegrivastava)
Menber (J) Member (a)
nk
13=9=2002| A Time being over, adjourned to 3-10~2002.
{G «Cogrivastava) (D «C eVerma)
Member (A) vice Chairman(.J)
nk
j=] 0=2002 Time being over, adjounikd to 23~10-2002, ‘
{G.C.8rivastava) (D .C.Verma)
Hamber (A) Vice Chalrman(J(
s
5 nk
23.10.02§ ; Heard learned counsel for both the parties,
oral order dictated in the open Court. J
(Shankar prasad) (A.S.Sanghvi)
| D" merber (J)
o 1
. vte.

MGIPN-Sec. 4—143 CAT/Ahmedabad/2000 —24-11-2000 — 10.000.
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S ——— sty
1. Office Report © Order e T
f#.5.2002 i
Mr. Rao enters appearance for the opponernt:
He also files reply to the MA with a copy to
the other side, Adjmmﬁ"d to 26 .6‘2002'
(GeC,Srivastava) (AL¢ "
. 3 A.5.5anghvi)
Member (A) Member (J)
sm
264642002 3+ R:
MC. MeS, Rao for the respondents not
present. Adjourned to 10.7.2002.
(G.@(ﬁ%tava)
Member (A) .
sm
10=7=2002 Comrt time being over, adjourned to 2=8«=2002.
Mo 7 i} ( +
{Meera chhibber) (6 .C.538T¥4stava)
Member {.J) Member {(a)
nk
1
% Q/lbz_ i
[ In view of the resolution
passed by the Bar Association, they
are abstaining from the work. OA 1is
adjourned to 23/8/2002.
(Meera Chhibber) (G.C. Srivastava)
Member (J) Member (A)
|
|

MGTPN--Sec. 4—143 CAT/Ahmedabad/2000—24-11-2000—10,000.




CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD

0.A. 323/1993 Date :23 /10 /2002
Dineshkumar M. Waghela : _Petitioner (s)
M. PoH. Pathak : Advocate for the Petitioner [s]
Versus
Union of India : Respondent (s)
MC. M.S. Reo : Advocate for the Respondent [s]
CORAM
The Hon'ble Mr. A.S. SANGHVI : MEMBER (J)
The Hon'ble Mxr. SHANKAR PRASAD : MEMBER (A)

JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgement? )

2. To be referred to the Reporter or not? ‘

\ AV

3. Whether their Lordships wish to see the fair copy of the Judgement? /

N

4. Whether it needs to be circulated to other Benches of the Tribunal?
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Dineshkumar M. Waghelas,
House No. 390, ambedker Frali
Behind vastra pDharaji pole
shahpur, ahmedabad. cewee Applicant

By Advccate; Mr.p.H. Pathak
versus

1. Unicn cof Indis
(through the pirecter
Doordarshan Kendra,
Nr. Drive-in-Cinema,

Thalte j Road, Ahmedabad-54) . I Respondent

O R DB R (oral)

O.A«NO. 323/19593
Dates; 23.10.2002

don'ble Mr. a.S.Sanghvi, Member (J)

Heard Mr. pathak for the applicant and M. M.S. Rac

for the respondents,

2. The QA is moved by the applicant challenging the
termination of his services by order dated 11.7.1920 of the
respondents and contending that the corder of termination is

in viclation of the principles of natural justice as well as
in viclaticn of the provisicns of I.D. act. It is alsc
mentioned that concilliation proceedings were initiated in

the year 1991.

3 Since the order under challenge is on the ground of
N o\ ey

¥¥Jl§§%99 of the provisions of the I.D. Act and as this
Tribunal has no jurisdiction to entertain and try the guestion
arising out of the I.D.act the QA deserves tc be returned tc
the applicant for presentation to the proper forum, we,
therefcre, direct the Registry to return the ga to the applicant
for presentation to the proper forum retaining one set for

record purpcose. uWe make it clear that we are not passing



@

- 3 -

any order on merif and both parties are at liberty to
raise whatever grievances they have, before the appropriate

forum. O.Ae. disposed of with no order as to costs.

Sounodtronss e

(shankar prasad) {A.S.Sanghvi)
Menber (Aa) Mverber (J)

vtc .



CENTRAL ADMINISTRATIVE TRIBUNAL, DELHI

ot No. ool maglen o on
Tri¥ster application No. Old Writ Pet. .. ... No............... ’
CERTIFICATE

Certified that no further action is required to be taken ana the case is fit for consignment to the Record
Room (Decided).

Dated: o ﬂ ‘\@\C\{

Countersigned:
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